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T THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCJ
AT HYDERABAD.

0.A.No.1266§95,

Date of decision:. 27-3-1998,

. —

Betweeen:

1. J.Gopikrishna. P e oo Applicant,
ang |

1. The Superintendent of Post Cffices,
Tirupati.

2. The Post Master General, Kurncol. -

3. The Chief Post Master General, andhra Pradesh,
Hyderabad.

4, Union of India represzented by the Secretary,

Ministry of Communication, Department of Posts,
Dak Bhavan, New Delhi., .. .s Respondents.

Counsel for the applicant: Sri A.Rama Rao.

Counsel for the respondents: Sri K.Bhaskara Rao.

-Coram:
Hon'ble sri R.Rangarajan,Member (A) !
Hon'ble Sri B.S.Jai Parameshwar,Member (J)
JUDGMENT,
(per Hon'ble Sri R,.Rangarajan,Member (A).

None on either side.

Thig 0.A,, was filed in the year,1995, We
 do not think that this is a fit c,se to be adjourned.
Hefice, we are disposing ef this 0.A., under Ru1115(i) of

the Central Administrative Tribunal(Procedure)Rules, 1987.
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Thé applic,nt ipfthis 0.A,, 1ls working

as Day-time Watchman at Tirupathi Head Post Office
since 1.11.1982. Hie working hours yere revised and
the working hours were fixed af Fouézger day.

The appliceant submits that thereé is no reason for
not conferring on him the Temporary status in

Group "D" post in accordance with the Casual Kabourers
(Grant of temporary status and regularisation)

Scheme, 1991and also reducing his working howrss from

8 to 4,

This 0.A., is filed praying for a declaration
that the applicant is entitled for grant of temporary
status in Group "D" Posts from 29,11,1989 and
consequently giving him entitlement for absorption
in Group "D" post in pccordancel with the Casual

Labourers (Grant of temporary status and regularisation)

Scheme 1991 gkih—midk powmmmuedidak brgssiits and for
setting aside the reduction of working hours to

four hours per day by letter dated 15.3.1995 (Annexure I
to the 0.A,)by holding the same as illegal, arbiltrary

andldiscriminatéry.

A reply has been filed in this 0.,A. The
applicant is working as a Part-time day Watchman from
1.11.1982 is admitted. It is;glso admitted that the
épplicant was working for 7% hours from 1.3.1994.
Further his working hours were reduced to four hours

“¥n view of the fact that there'are two part-time watchmen
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| and during the office hourse Group "% Officials were
available to discharge‘ﬁhe dutiés entrusted to the
applicant after office hours. Hence the respondents
submit that theregﬁg no need roiretain the earlier

working hourse of 7% hourse and the reduction to four
hours?-is in accordance with the necessity and the

applicant cannot question the same.

We fully agree with the submission made by the
respondents that a part-time official of emplovee
can be retained in service only to the extent of
" necessity. The part-time ehpioyees cannot demand
eight hours duty if there is né work. Even if there
is work and that work is being looked after by some
other employees, the respondents are at liberty to

revise the working hoursz. Iﬁ is stated in the

reply that during the office h@urs?ufheée—afe Group "oP

officials are available to look after the work apart
Hence,
" from twb part-fime watchmen. /fhe respondents submit

the question of granting 8 hours dOCS not u@?iarlse.

They submit that the application has to be rejected.

The applicant is.a part-time watchman. He
is not a full time casual labourer. Hence the
scheme of Casual Labouters (Grént of Temporary Status

Regularisation)Scheme 1991 is not applicable to him.

The Ministry of COmmunicetionhbs submitted before the -
Apex Court in ClVll Aopeal Nos., 360 ~361/94
dated Qmdlan 1997 that the prlorotleq for absorption in

 Group wpt which were sét out in the letter of17.5.1989

LW

are still in force and that part time casual labourers

:ﬂL///are alsﬁgsifétleé for absorption as per the said lette;
- i ‘ e,
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In view of the above submissiong of the respondents
in the Civil Appeal Nos, 360-361/94 beefore the

Apex Court, the case of the applicant for absorpﬁion
should be consddered in accordance with the conditions
sek out in the letter dated 17-5-1989, There is

no rule for grant of temporary status to;% part-time

casual labourers.

In view of the asbove, the 0.,A., is

disposed of with the directions as under:

i} The request of the applicant for

sngrging—kim providing him 8 hours dutk

is dismissed,

fevrlh o> PY

ii) He is ensiiieas veo the duty hours

prescribed by the respondents,

iii) The csse of the applicant for regularisagion/
absorpction is to be considered in
accordance with the conditions set out
in the letter dated 17-5-1989 of the
Ministry of Communications cited before

the Apex Court ib Civil Appeal Nos.360-361/94

dated 2-4~1997

The 0.A,, is disposed of accordingly., No costs.

« S IR ViR SHWAR, R.RANGARAJAN,

Mgmber(J Member (A)

vy :
////’ Date: 27-3-1998, @h
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Superintendent of Post Offices, Tirupati.
Post Master General, Kurnool.
chief Post Master uaneral, A.P., Hyderabad.

Secratary, Ministry of Co@munication, Dspartment pf Post,
Bhavan, New Dglhi.

copy to Mr. A.Rama Rac, Advocata, CAT., Hyd.
copy to Mr. K.Bhasksra Rao, Addl.Cf3C., CAT., Hyd.
copy to D.R.(A), CAT., Hyd.

duplicata,’
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